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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 3504 OF 2008
(Arising out of S.L.P. (C) No.14281 of 2006)

Vi nay Kunar ... Appel | ant (s)

Ver sus

Savita ... Respondent (s)

ORDER

Leave granted.

Heard | earned counsel for the parties.

The Trial Court directed the appellant to make paynment of maintenance to
the respondent at the rate of Rupees Twel ve thousand per nmonth with effect fromthe
date of filing of the application in the year 1998. The said order has been confirmed
by the Hi gh Court. Hence, this appeal by special |eave.

Havi ng heard the parties and taking into consideration all the pros and
cons of the matter, we are of the view that the Trial Court was not justified in making
the order effective fromthe date of filing of the application. In the facts and
circunst ances of the case, we nodify the inmpugned order to this extent that the order
passed by the Trial Court shall be effective from1lst January, 2002 and the appell ant
is directed to nmake paynent of naintenance at the rate of Rupees twelve thousand
per month with effect from 1st January, 2002, till the nonth of April, 2008, within a
peri od
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of six nonths fromtoday after adjusting the anpbunt already deposited pursuant to
the inpugned order passed by the Trial Court. The future anmount of maintenance
shall be paid fromthe nonth of May, 2008, at the same rate by the 15th day of the
followi ng month, i.e., anpbunt of maintenance for the nonth of My, 2008, shall be
pai d by 15th June, 2008 and |ikew se for subsequent nonths.

The civil appeal is, accordingly disposed of.

[B.N. AGRAVAL]

[GS. SINGHVI]

New Del hi ,
May 12, 2008.




